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Message from Hon'ble Chairperson
In the pursuit of social jus�ce and equity, 'Gender Sensi�za�on' stands as a crucial 

undertaking that aims to promote understanding and mi�gate the prejudices 

based on gender within society. At the High Court of Jharkhand, we ensure that this 

process involves educa�ng and informing individuals about gender issues, 

fostering an environment where every gender is recognized, respected, and 

treated equally. In today's professional environments, the preven�on of sexual 

harassment is not only a legal obliga�on but also a fundamental component of 

fostering a safe and inclusive workplace culture. 

As we commemorate the first anniversary of the High Court of Jharkhand Gender 

Sensi�za�on and Internal Complaints, and release the Annual Report for the year 

2023, I extend my hear�est congratula�ons and deepest gra�tude to each 

member of this esteemed Commi�ee. Over the past year, their dedica�on and 

�reless efforts have significantly contributed to fostering an inclusive and 

respec�ul environment in High Court of Jharkhand. Our combined commitment to 

addressing and resolving issues concerning gender jus�ce is commendable and 

has paved the way for a more gender neutral and secure workplace.

In complete harmony with the Preven�on of Sexual Harassment (POSH) laws and 

the Gender Sensi�za�on and Sexual Harassment of Women at High Court of 



Anubha Rawat Choudhary, J.

Jharkhand (Preven�on, Prohibi�on and Redressal) Regula�ons, 2021, the 

ini�a�ves undertaken by the Commi�ee have not only raised awareness but also 

strengthened compliance and encouraged working women, including li�gants to 

be more comfortable in their own space. The progress made in sensi�zing the 

judiciary, court personnel, the bar and li�gants towards gender issues and �mely 

handling of complaint(s) are a testament to the Commi�ee's unwavering 

commitment to jus�ce and equality.

As we celebrate this milestone, I extend my best wishes for the con�nued success 

and impact of this work in the years to come. May this Report serve as a reminder of 

our shared commitment to the principles of fairness, equality, and respect, and the 

strides we have made together in aligning our prac�ces with POSH guidelines from 

�me to �me.

Gender sensi�za�on is not a one-�me effort but a con�nuous process that needs 

nurturing and commitment. By implemen�ng comprehensive strategies and 

Regula�ons, we can foster an environment where everyone, regardless of their 

gender, is treated with respect and dignity. As we advance, it becomes increasingly 

clear that understanding and addressing gender issues is not just about promo�ng 

social jus�ce but about enriching the social fabric of our communi�es, making 

them more inclusive and equitable for everyone. 

I am also grateful to the readers for their �me to read this Report as well as for browsing 

the new webpage of the Commi�ee linked to the official website of the High Court of 

Jharkhand.



[Navneet Kumar, J.]

Message from Hon'ble Member

I extend my sincerest gra�tude and congratulate the High Court of Jharkhand Gender 
Sensi�za�on and Internal Complaints Commi�ee for unwavering dedica�on to 
fostering a culture of inclusivity and equality within our esteemed ins�tu�on. I assure 
that we are commi�ed to promote gender sensi�za�on which is instrumental in 
crea�ng a conducive and respec�ul environment for all members of the legal 
community, officers, employees of the High Court of Jharkhand as well as to li�gants.

It is impera�ve that in this temple of jus�ce, we uphold the principles of fairness and 
equity in all aspects of our work. The work of the Gender Sensi�za�on Commi�ee 
plays a pivotal role in ensuring that these principles are not only upheld but ingrained 
in the fabric of our judiciary.

The three a�ributes of Gender Sensi�za�on on which our Commi�ee intends to focus, 
are, Awareness, Alertness and Ac�on. Awareness about our rights within the 
ins�tu�on and being conscious about our du�es. Alertness to ensure that we have a 
gender neural environment and cau�on from any act of sexual harassment even at a 
very nascent stage. Further, prompt and strong ac�on to nip the bud of sexual 
harassment and bring home the perpetrators who are proved guilty under the POSH 
regime. 

I encourage and appreciate coopera�on and commitment of each one of for this noble 
cause and encourage all to con�nue making sincere efforts to reach the larger goal of 
gender equality. Together, let us strive to build a judicial system that not only dispenses 
jus�ce but also serves as a beacon of equality and empowerment for all.
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Sexual harassment at workplace is considered viola�on of women's right to equality, 

liberty as well as life. It creates an insecure and hos�le work environment, which 

discourages women's par�cipa�on in work, thereby adversely affec�ng their social and 

economic empowerment and the goal of inclusive growth. Hence, it was crucial to 

create a mechanism for preven�on & regula�on of the instances of sexual harassment 

at workplaces as well as for redressal of the grievances arising out of, or incidental to 

such cases of sexual harassment was the need of the hour. Therefore, to address these 

issues, the High Court of Jharkhand Gender Sensi�za�on & Internal Complaints 

Commi�ee has come into existence.

High Court of Jharkhand Gender Sensi�za�on & Internal Complaints Commi�ee has 

been cons�tuted under the provisions of 'THE GENDER SENSITIZATION & SEXUAL 

HARASSMENT OF WOMEN AT HIGH COURT OF JHARKHAND (PREVENTION, 

PROHIBITION AND REDRESSAL) REGULATIONS, 2021' with the aim to prevent sexual 

harassment of women within the precincts of the High Court of Jharkhand and for 

redressal of any complaints that may be lodged here. 

Protec�on of working women from gender discrimina�on and sexual harassment has 

also been duly emphasized in several legal frame-works, in consonance with which, the 

High Court of Jharkhand Gender Sensi�za�on & Internal Complaints Commi�ee has 

been cons�tuted. Some of such important laws in this regard have been discussed 

below. 

The Cons�tu�on of India

The following ar�cles of the Cons�tu�on of India guarantees certain fundamental 

rights to its ci�zen which includes working women. 

Legal Journey and Background
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Ar�cle 14 - Right to equality before the laws and equal protec�on of the laws.

Ar�cle 15 - Prohibi�on of discrimina�on on grounds only of religion, race, caste, sex or 

place of birth.

Ar�cle 19 (1) (g) - Right to prac�ce any profession or to carry on any occupa�on, trade 

or business to all ci�zens subject to Art. 19(6) which enumerates the nature of 

restric�ons imposed by the state. 

Ar�cle 21 - Protec�on of personal life and liberty.

Gender discrimina�on and sexual harassment results in viola�on of the aforesaid 

fundamental rights including the right to prac�ce any profession or to carry on any 

occupa�on, trade or business safe environment free from sexual harassment under 

Ar�cles 19 (1) (g) of the Cons�tu�on of India.

Interna�onal Conven�ons

Sensi�za�on against discrimina�on on basis of gender and the protec�on against 

sexual harassment as well as the right to work with dignity are universally recognized 

human rights by Interna�onal Conven�ons and Instruments such as 'Conven�on on 

the Elimina�on of all forms of Discrimina�on Against Women (CEDAW), Vienna 

Declara�on on the Elimina�on of all Forms of discrimina�on against Women, which 

had been ra�fied on the 25th June, 1993 by the Government of India.

Protec�on of Human Rights Act, 1993

Under  read with  of the Human Rights Act of 1993, it has Sec�on 12 (d) Sec�on 12 (f)

been asserted that women have the right to gender equality, to work with dignity and 

to a working environment safe and protected from sexual harassment or abuse.
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In compliance of the direc�ons of the Hon'ble Supreme Court of India in the case of 

Writ Pe��on (Civil) No. 162 of 2013¹, “The Gender Sensi�za�on & Sexual Harassment of 

Women at High Court of Jharkhand (Preven�on, Prohibi�on and Redressal) Regula�ons 

2021”, has been approved and adopted by Hon'ble High Court of Jharkhand, Ranchi 

which has come into force with effect from the date of its publica�on in the Official 

Gaze�e i.e. 19.02.2022. Further, in terms of the provisions contained under Chapter II 

(Regula�on No. 4 to 7) of said Regula�on, High Court of Jharkhand Gender Sensi�za�on 

& Internal Complaints Commi�ee (“Commi�ee”) has been cons�tuted.

CONSTITUTION OF THE COMMITTEE

Cons�tu�on of the Hon'ble High Court of Jharkhand Gender Sensi�za�on and Internal 

Complaints was done vide Office Order of High Court of Jharkhand (Office Order No. 

33/ Accounts dated 13.01.2023), cons�tu�ng the Commi�ee. 

Hon'ble Chairperson

1. , Judge and Chairperson, High Hon'ble Mrs. Jus�ce Anubha Rawat Choudhary

 Court of Jharkhand Gender Sensi�za�on & Internal Complaints Commi�ee, 

 Ranchi

Hon'ble Member

2. , Judge and Member, High Court of Hon'ble Mr. Jus�ce Navneet Kumar

 Jharkhand Gender Sensi�za�on & Internal Complaints Commi�ee, Ranchi

Constitution of the High Court of Jharkhand 
Gender Sensitization & 

Internal Complaints Committee

1. Ms. Binu Tamta & Anr Vs.  High Court of Delhi & Ors (Writ Pe��on (Civil) No. 162 of 2013)
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Ld. Members: 

3.  Member of Commi�ee and Senior Advocate, High Court of     Ms. Mani Mala Pal,

 Jharkhand, Ranchi

4. , Member of Commi�ee and Addi�onal Advocate Ms. Darsahna Poddar Mishra

 General -1, High Court of Jharkhand, Ranchi

5. Member of Commi�ee and Social Worker, Mediator and Shri Ram Singh, 

 Educa�onist.

6. , Member of Commi�ee and Child Protec�on Specialist Ms. Pri� Srivastava

 (CPS), UNICEF, Jharkhand

7. , Member Secretary & Member of the Commi�ee -cum- Deputy Ms. Tanvee

 Secretary, SCMS Secretariat, High Court of Jharkhand, Ranchi
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Meetings of the Committee
In compliance of the statutory requirement by the Gender Sensi�za�on & Sexual 

Harassment of Women at High Court of Jharkhand (Preven�on, Prohibi�on And 

Redressal) Regula�ons, 2021 [Regula�on 6], the mee�ngs of the Commi�ee were 

conducted. 

Date of Mee�ngs of the Commi�ee

Sl No.   Date of Mee�ng 

1.  01.02.2023

2.  30.06.2023

3.  15.09.2023

4.  18.09.2023 

Date of Mee�ngs of the Internal Sub-Commi�ee

Sl No.   Date of Mee�ng 

1.  27.03.2023

2.  24.04.2023

3.  08.05.2023

4.  19.06.2023
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Status of Complaint

No. of complaints filed in the year 2023 – 01

No. of complaints disposed in the year 2023 – 01

The Hon'ble High Court of Jharkhand Gender Sensi�za�on and Internal Complaints 

Commi�ee vide No�fica�on No. 01/HCICC (Confiden�al) dated 20.03.2023, 

cons�tuted a three member Internal Sub-Commi�ee for conduc�ng a fact finding 

inquiry in the aforesaid complaint ins�tuted as ICC No. 01/2022. 

In light of the direc�ons of the Commi�ee, the Internal Sub-Commi�ee conducted a 

fact finding inquiry and submi�ed its confiden�al report dated 19.06.2023 before the 

Commi�ee. The Commi�ee vide its mee�ng dated 30.06.2023, considered the Inquiry 

Report of the Internal Sub-Commi�ee and resolved to accept the findings and 

recommenda�ons therein. The Commi�ee further resolved that in the light of 

Regula�on 11 (3) of the Gender Sensi�za�on & Sexual Harassment of Women at High 

Court of Jharkhand (Preven�on, Prohibi�on And Redressal) Regula�ons, 2021, the 

Minutes of the Mee�ng of the Commi�ee was placed before the Hon'ble the Chief 

Jus�ce, High Court of Jharkhand. Accordingly, a�er placing the same, necessary 

direc�ons were passed in this regard by Hon'ble the Chief Jus�ce, High Court of 

Jharkhand, Ranchi.

It is per�nent to flag out in this context that the status of the complaint is also available 

on the webpage of the Commi�ee. Further, name and details of the par�es have been 

kept confiden�al in the best interest of jus�ce.



AchievementsAchievementsAchievements
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Achievements

1. Establishment of permanent Secretariat of the Commi�ee.

2. Contact Informa�on of the Commi�ee created with separate Email id and 

exclusive Mobile Number. 

3. Webpage of the Commi�ee linked to the website of High Court of 

Jharkhand has been created. 

4. CCTV Cameras installed (272) in the new premises of High Court of 

Jharkhand and deployment of more women Police personnel. 

5. Prepara�on of List of Volunteers.  

6. Successful and �mely disposal of the complaint filed. 

7. Workshop organized by the Commi�ee for crea�ng awareness on Gender 

Sensi�za�on. 

8. No�ce for Awareness on Gender Sensi�za�on to be created. 

9. Establishment of a bigger Crèche at the new premises of High Court of 

Jharkhand.

10. Twenty washrooms in place for exclusive use of differently Abled persons 

within the precincts of High Court of Jharkhand. 

11. Installa�on of pad vending machine in women's washroom available free of 

cost. 

(Under the aegis of Hon'ble High Court of Jharkhand)
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12. Availability of lady doctor and female nursing staff available in High Court 

Dispensary. 

13. The Commi�ee has passed necessary direc�ons that Gender Sensi�za�on 

and Internal Complaints Commi�ee is cons�tuted as per the POSH Act and 

Rules in all the Judgeships of the State of Jharkhand.

1. Establishment of permanent Secretariat of the Commi�ee.

 It was resolved vide Minutes of the Mee�ng dated 01.02.2023, that a 

permanent Secretariat of Commi�ee shall be created along with 

infrastructure facili�es. The same has been created and a separate space has 

been allo�ed for the same.

2. Contact Informa�on of the Commi�ee

 An exclusive contact number, i.e.  has been assigned for +91 8757719555

official use of the Commi�ee. Further, Email Id for Online Complaint / 

Feedback is also available, i.e. hcjgsicc-jhc@jharkhandmail.gov.in

 For any complaint, two separate modes are available:

(i) For Online Complaint:

 One can login to the webpage of the Hon'ble High Court of Jharkhand 

Gender Sensi�za�on and Internal Complaints which is linked to the 

website of High Court of Jharkhand.  Therea�er, one can: 

(a) Fill up the Google form a�aching relevant informa�on on the 

same and submit the form. 

OR 
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(b) One can email the complaint providing necessary details on the 

official email id of the Commi�ee. 

(ii) For Physical Complaint:

 Complaint can also be physically sent on the address of the High Court of 

Jharkhand Dhurwa, Ranchi (Jharkhand). The wri�en complaint should 

be in a sealed envelope and can be dropped at the Office of Ld. Registrar 

General, High Court of Jharkhand, Ranchi or the Office of Member 

Secretary of the Commi�ee.

3. Webpage of the Commi�ee linked to the website of High Court of 

Jharkhand has been created. 

 An exclusive webpage of the Commi�ee linked to the website of High Court of 

Jharkhand has been created to facilitate officers, staff members, advocates as 

well as li�gants. The following heads has been created on the said webpage.
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Hon'ble High Court of Jharkhand Gender Sensitization and Hon'ble High Court of Jharkhand Gender Sensitization and 
Internal Complaints Committee, High Court of Jharkhand, RanchiInternal Complaints Committee, High Court of Jharkhand, Ranchi

Hon'ble High Court of Jharkhand Gender Sensitization and 
Internal Complaints Committee, High Court of Jharkhand, Ranchi

ABOUT USABOUT USABOUT US POSH LAWSPOSH LAWSPOSH LAWS CONTACT USCONTACT USCONTACT US

CASE STATUSCASE STATUSCASE STATUS
LANDMARK LANDMARK 
JUDGMENTSJUDGMENTS
LANDMARK 
JUDGMENTS

PHOTO GALLERYPHOTO GALLERYPHOTO GALLERY
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4. CCTV Cameras installed in the new premises of High Court of Jharkhand and 

deployment of more women Police personnel. 

 Nestled in an eco-friendly environment, the New High Court Building is classically 

designed and designated as a Green Building. For security purposes, 272 CCTV 

cameras have been installed in the precincts of this Court along with four watch 

towers. This is a striking improvement as compared to the last humble abode of 

the High Court buildingin Doranda. 

 Resource efficient in itself, the new Dhurwa High Court building offers and 

promotes clean energy genera�on incorpora�ng solar panels with a capacity to 

generate 2 megawa�s of electricity. The exterior wall of this architectural marvel 

is designed to withstand fire, water and sound pollu�on, ensuring a safe and 

serene environment. Rainwater harves�ng systems have also been installed to 

conserve water, preven�ng wastage and replenishing groundwater reserves.

5. Prepara�on of List of Volunteers. 

 Under the provisions of Regula�on 2(m) read with Regula�on 7(2)(iv) and 7(2)(v) 

of the High Court of Jharkhand (Preven�on, Prohibi�on and Redressal) 

Regula�ons, 2021, Regula�on, 2021, the proposal to enlist team of volunteers 

was discussed by the Commitee. It was resolved that ini�ally, there would be a 

team of around 11 volunteer comprising of the following.

List of Volunteers

1. Ms. Neeta Krishnan (Advocate - Bar side).

2. Ms. Vandana Bhar� (Advocate - Bar side).

3. Mr. Sanjit Kumar (Bank of India).

4. Ms. Jaya Prasad (Delhi Public School)

5. Sri Bikash Bhakt, (Assistant Registrar, High Court of Jharkhand)

6. Ms. Rupa Kumari, (Sec�on Officer High Court of Jharkhand);
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7. Sri Kumar Abhishek, Assistant, (High Court of Jharkhand);

8. Ms. Nishi Jagrani Xaxa, (Class IV, High Court of Jharkhand) 

9. Ms. Geeta (Advocate Clerk Associa�on).

10. Ms. Saraswa� Kumari (ANM from High Court Dispensary). 

6. Successful and �mely disposal of the complaint filed. 

 Only one complaint was received by the High Court of Jharkhand Gender 

Sensi�za�on and Internal Complaints Commi�ee in the year 2023. Vide 

No�fica�on No. 01/HCICC (Confiden�al) dated 20.03.2023, the Commi�ee 

cons�tuted a three member Internal Sub-Commi�ee for conduc�ng an inquiry in 

the aforesaid complaint. Therea�er, the Internal Sub-Commi�ee conducted a 

fact finding inquiry and submi�ed its report dated 19.06.2023 before the 

Commi�ee. The Commi�ee vide its mee�ng dated 30.06.2023 resolved to accept 

the findings and recommenda�ons therein and the Minutes of the Commi�ee 

was placed before the Hon'ble the Chief Jus�ce, High Court of Jharkhand. 

Accordingly, necessary direc�ons were passed in this regard by Hon'ble the Chief 

Jus�ce, High Court of Jharkhand, Ranchi. Hence, there was �mely disposal of the 

complaint, i.e. within 90 days. 

7. Workshop organized by the Commi�ee for crea�ng awareness on Gender 

Sensi�za�on. 

 A Programme on 'Gender Sensi�za�on with focus on Preven�on, Prohibi�on 

and Redressal of Sexual Harassment of Women at the Workplace' was organized 

at the White Hall of Jharkhand High Court on 17.03.2023. The programme was 

organized by the High Court of Jharkhand Gender Sensi�za�on and Internal 

Complaints Commi�ee. The programme was presided by Hon'ble Mr. Jus�ce 

Sanjaya Kumar Mishra, Chief Jus�ce, High Court of Jharkhand as the Chief Guest 

and Hon'ble Mrs. Jus�ce Anubha Rawat Choudhary, Judge and Chairperson High 

Court of Jharkhand Gender Sensi�za�on & Internal Complaints Commi�ee in the 

presence of all the judges of the High Court. The said programme –cum- 
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workshop was a�ended by over one hundred and twenty guests, dignitaries and 

par�cipants.  

8. No�ce for Awareness on Gender Sensi�za�on to be created. 

 A no�ce for awareness, in both English and Hindi is to be displayed at all 

conspicuous places within the precincts of the High Court. The No�ce contains a 

QR Code and provides informa�on on the procedure to file a complaint through 

online mode or physical mode in case of sexual harassment of women at 

workplace. Further, it shall be applicable on women of any age, whether 

employed by this Court or not.  

10. Establishment of a bigger Crèche at the new premises of High Court of 

Jharkhand.

 Facility of crèche has been provided within the premises of this Court to facilitate 

working women / men as well as li�gants. The High Court Dispensary is also very 

available on the ground floor and is of huge assistance to the crèche to meet any 

kind of emergency situa�on. A li� is available in the building. There are two 

separate rooms for younger children and for other children. There is water facility, 

study table, items to play, etc. 

11. Twenty washrooms in place for exclusive use of differently-abled persons 

within the precincts of High Court of Jharkhand. 

 As many as twenty washrooms have been made available for the use of differently 

abled male as well as female persons at convenient places. On a humanitarian 

ground, the design of the Court is such that the washrooms are close to the 

elevators for enabling maximum convenience.  

12. Installa�on of pad vending machine in women's washroom available free of 

cost. 

 The women's washroom is equipped with pan vending machine to afford 



maximum comfort and convenience to the female officers, staff members, 

advocates as well as li�gants. Although earlier, Rs. 5 was being charged for the 

same, however, it has now been made available free of cost.  

12. Availability of lady doctor and female nursing staff available in High Court 

Dispensary. 

 There is availability of female doctor and nursing staff the High Court dispensary 

within the premise of the Court.  

13. The Commi�ee has passed necessary direc�ons that Gender Sensi�za�on and 

Internal Complaints Commi�ee is cons�tuted as per the POSH Act and Rules in 

all the Judgeships of the State of Jharkhand.

 Le�er has been issued by the High to all the Ld. Principal District and Sessions 

Judge including Judicial Commissioner Ranchi for cons�tu�on of Gender 

Sensi�za�on and Internal Complaints Commi�ee under the POSH Act and Rules 

for the respec�ve Judgeships. Further, strict compliance of the POSH Act and 

Rules was directed by the High Court. The same is being complied inle�er and 

spirit in all the Judgeships.

-| 21 |-

Golf Carts flagged for comfortable movement of Senior Advocates, 
Senior Ci�zens, Women & Differently Abled Persons.
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Programme on Gender Sensitization

The High Court of Jharkhand organized a Programme on Gender Sensi�za�on, 

Workplace Sexual Harassment on March 17, 2023

A Programme on Gender Sensi�za�on with focus on Preven�on, Prohibi�on and 

Redressal of Sexual Harassment of Women at the Workplace was organized at the 

Jharkhand High Court on 17.03.2023. The programme was organized by the High 

Court of Jharkhand Gender Sensi�za�on and Internal Complaints Commi�ee.

The programme was presided by the Chief Jus�ce of Jharkhand High Court Jus�ce 

Sanjaya Kumar Mishra and Jus�ce Anubha Rawat Choudhary, Jharkhand High 

Court Judge and Chairperson of High Court of Jharkhand Gender Sensi�za�on & 

Internal Complaints Commi�ee, in the presence of all the judges of the High Court.

Over 120 guests and par�cipants a�ended the programme including senior 

lawyers, Execu�ve Members of the Advocated Associa�on and High Court Registry 

Members.

The Welcome Address was delivered by Mohammad Shakir, Registrar General of 

the High Court.

In his Keynote Address, Chief Jus�ce Sanjaya Kumar Mishra explained the role 

played by the Judge in prac�cal life and court. Chief Jus�ce Mishra further walked 

the audience through the journey of how the Sexual Harassment of Women at 

Workplace (Preven�on, Prohibi�on and Redressal) Act, 2013 came into being, right 

from the �me India ra�fied the Conven�on on the Elimina�on of All Forms of 

Discrimina�on against Women (CEADW) on 25th June 1993.
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Jus�ce Anubha Rawat Choudhary in her Special Address explained the Procedure 

under the High Court of Jharkhand (Preven�on, Prohibi�on and Redressal) 

Regula�ons, 2021, framed by Jharkhand High Court.

Addi�onal Advocate General and the Member of the Commi�ee Advocate 

Darshana Poddar Mishra and Child Protec�on Specialist, UNICEF Pri� Srivastava 

were the two other speakers of the programme. The Member Secretary of the High 

Court of Jharkhand Gender Sensi�za�on and Internal Complaints Commi�ee, Ms. 

Tanvee, delivered the Vote of Thanks.

According to the press release issued, the program was a huge success and the High 

Court of Jharkhand resolved that it shall make the Court gender friendly workplace 

with the coopera�on of all and protect the rights and dignity of individuals.
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Coverage in Online Portal / Media: (English)  Source: Live Law Report dated 17.03.2023 
Link: h�ps://www.livelaw.in/news-updates/jharkhand-high-courtprogramme-gender-
sensi�za�on-sexual-harassment-women-workplace-224068 

Print Media and Electronic Media Coverage in Ranchi: (Hindi)
1.  Dainik Jagaran – 18.03.2023
2.  Prahabat Khabar - 18.03.2023
3. Hindustan - 18.03.2023
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Recent Development - 2024

No�ce for Awareness and Procedure of Redressal on Gender Sensi�za�on created with 

QR Code linked to the portal of Gender Sensi�za�on. 



PROGRAM ON GENDER SENSITIZATION, HIGH COURT OF JHARKHAND, RANCHI 

- 10th MAY 2024

The High Court of Jharkhand is pleased to announce the successful comple�on of an 

Orienta�on –cum- Workshop on Gender Sensi�za�on with 'Focus on Procedure of 

Redressal of Sexual Harassment of Women at Workplace'. The Program held today, i.e. 

on 10th May 2024, underscores the High Court's commitment to fostering an inclusive 

and equitable environment within the legal system.

The Workshop was conducted by the High Court of Jharkhand Gender Sensi�za�on and 

Internal Complaints Commi�ee under the aegis of the High Court of Jharkhand with the 

kind blessings of Hon'ble Mr. Jus�ce Shree Chandrashekhar, Ac�ng Chief Jus�ce, High 

Court of Jharkhand. The en�re event was brainchild of Hon'ble Mrs. Jus�ce Anubha 

Rawat Choudhary and Hon'ble Mr. Jus�ce Navneet Kumar, Chairperson and Member of 

the High Court of Jharkhand Gender Sensi�za�on and Internal Complaints Commi�ee. 

The dis�nguished guests and par�cipants included members of the bar, officers and 

staff of the High Court as well as volunteers of the Gender Sensi�za�on Commi�ee, 

such as members from banking sector, medical assistants, NGOs, school teachers, etc.

The workshop, facilitated by leading experts in gender studies and law, including Shri 

Mohammad Shakir, Registrar General, High Court, Mrs. Darshana Poddar Mishra, 

Member of Commi�ee & Addi�onal Advocate General – I, Mrs. Pri� Srivastava, 

Member of Commi�ee & Child Protec�on Specialist, UNICEF Jharkhand and Ms. 

Tanvee, Member Secretary, Gender Sensi�za�on Commi�ee -cum- Deputy Secretary, 

High Court of Jharkhand who deliberated upon 'Sexual Harassment at Workplace' with 

special focus on Preven�on and Redressal.  

A big size laminated No�ce on the procedure of redressal of complaint on sexual 

harassment was unveiled with a QR code that was directly linked to the webpage of 

Gender Sensi�za�on [h�ps://jharkhandhighcourt.nic.in/ihcj/] linked to the official 

website of High Court, shall be displayed at all conspicuous places within the premises. 

Further, informa�on regarding availability of crèche facility within the campus of the 

Court was also shared.
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The delibera�ons provided par�cipants with a deep understanding of gender issues, 

biases, and sensi�vi�es prevalent in legal proceedings. Through interac�ve sessions 

a�endees gained valuable insights into recognizing and addressing gender-based 

discrimina�on, harassment, and stereotypes. Par�cipants hailed from diverse 

backgrounds, reflec�ng the broad spectrum of stakeholders invested in promo�ng 

gender equity within the High Court which is steadfast in its dedica�on to fostering a 

culture of respect, dignity, and equality for all individuals, irrespec�ve of gender 

iden�ty or expression. Moving forward, the High Court will con�nue to priori�ze 

ini�a�ves that promote gender sensi�vity and advance the cause of jus�ce for all 

members of society.

MEDIA COVERAGE

Coverage in Online Portal / Media: (English) 

Source: Live Law Report dated 13.05.2024 

Link:h�ps://www.livelaw.in/high-court/jharkhand-high-court/jharkhand-high-

court-conducts-orienta�on-cum-workshop-on-gender-sensi�za�on-257820

Print Media and Electronic 

Media Coverage in Ranchi: (Hindi)

1. Times of India (English) – 11.05.2024

2. Dainik Jagaran – 11.05.2024

3. Dainik Bhaskar – 11.05.2024

4. Prahabat Khabar - 11.05.2024

5. Hindustan- 11.05.2024
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The Gender Sensitization & Sexual Harassment of Women
at High Court of Jharkhand (Prevention, Prohibition and

Redressal) Regulations, 2021
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Landmark Judgments

Vishaka & Others Vs. State of Rajasthan & Others

Writ Pe��on (Criminal) Nos. 666-70 of 1992

In exercise of the power conferred under Ar�cle 32 of the Cons�tu�on of India for 

enforcement of the fundamental rights, Hon'ble The Supreme Court of India in the case 

of Vishaka &Ors versus State of Rajasthan & Ors laid down guidelines and norms for due 

observance at all work places or other ins�tu�ons, un�l a legisla�on is enacted for the 

purpose of effec�ve enforcement of the basic human right of gender equality and 

guarantee against sexual harassment and abuse, more par�cularly against sexual 

harassment at work places and further emphasised that this would be treated as the 

law declared by this Court under Ar�cle 141 of the Cons�tu�on.

Ms. Binu Tamta& Another Vs.  High Court of Delhi &Ors

Writ Pe��on (Civil) No. 162 of 2013 

In the ma�er of Ms. Binu Tamta&Anr. v/s High Court of Delhi &Ors., Hon'ble the 

Supreme Court of India, by order dated 17.07.2013 had been pleased to approve and 

accept the “The Gender Sensi�za�on & Sexual Harassment of Women at the Supreme 

Court of India (Preven�on, Prohibi�on and Redressal) Regula�ons 2013” with a 

direc�on that a copy of the same be sent to the different High Courts in different States, 

so that they too may formulate their own Regula�ons in the same manner, in order to 

contain harassment of women in court premises.
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Medha Kotwal Lele and Others Vs. Union of India and Others

Writ Pe��on (Criminal) Nos. 173-177 of 1999 

In the ma�er of Medha Kotwal Lele and Others Vs. Union of India and Others, Hon'ble 

the Supreme Court of India, by order dated 1910.2012 had been pleased to observe 

that guidelines in Vishaka should not remain symbolic and issued further direc�ons 

deemed necessary un�l legisla�ve enactment on the subject is in place. It was also 

observed by the Hon'ble Apex Court that if there is any non-compliance or non-

adherence to the Vishaka guidelines, orders of this Court following Vishaka and the 

above direc�ons, it will be open to the aggrieved persons to approach the respec�ve 

High Courts. The High Court of such State would be in a be�er posi�on to effec�vely 

consider the grievances raised in that regard. 

Afshan Pracha Vs. Union of  India & Others

Writ Pe��on (Criminal) No. 113 of 2018 

In the ma�er of Afshan Pracha Vs. Union of India & Others, Hon'ble the Supreme Court 

of India, by order dated 11.05.2018 had once again reiterated the need for the 

cons�tu�on of Internal Complaints Commi�ee as per the mandate of The Sexual 

Harassment of Women at Workplace (Preven�on, Prohibi�on and Redressal) Act, 2013 

and as per the guidelines contained in the judgment of the Court in the case of Vishaka 

& Others Vs. State of Rajasthan & Others and had been pleased to request the learned 

Chief Jus�ces of each of the High Courts to cons�tute the Commi�ees in High Courts as 

well as the District Courts, if not already cons�tuted, within a span of two months.
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Aureliano Fernandes Vs. State of Goa and Others

Civil Appeal No. 2482 of 2014

In the ma�er of Aureliano Fernandes v/s State of Goa and Others, Hon'ble the Supreme 

Court of India, by order dated 12.05.2023 had been pleased to observe that however 

salutary the enactment of PoSH Act may be, it will never succeed in providing dignity 

and respect that women deserve at the workplace unless and un�l there is strict 

adherence to the enforcement regime and a proac�ve approach by all the State and 

non-State actors. If the working environment con�nues to remain hos�le, insensi�ve 

and unresponsive to the needs of women employees, then the Act will remain an 

empty formality. If the authori�es / managements / employers cannot assure them a 

safe and secure work place, they will fear stepping out of their homes to make a 

dignified living and exploit their talent and skills to the hilt. It is, therefore, �me for the 

Union Government and the State Governments to take affirma�ve ac�on and make 

sure that the altruis�c object behind enac�ng the PoSH Act is achieved in real terms. In 

the said judgment, the Hon'ble Supreme Court of India also issued certain direc�ons, 

deemed appropriate to issue to fulfill the promise that the PoSH Act holds out to 

working women all over the country.
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It is our Fundamental Duty as a ci�zen of India under 
Ar�cle 51 A (e) of the Cons�tu�on to ~ “renounce prac�ces derogatory 

to the dignity of women”.
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